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'THE PUNJAB PLASTIC CARRY BAGS (MANUFACT URE, USAGE AND
DISPGSAL) CONTROL ¢ AMENDMENT) ACT, 2006.

(Punjab Act No. 28 of 2006).

[Recetved the assent of the Governot of Punjab on the 10th October,
2006, and was first published for general information in the Pumjab Government
Gazette (Extraordinary). Legislative Supplement, dated the 17th October, 2006].

AN
ACT
Jurther to amend  the Punjab Plastic Carry Bags (Munufacture, Usage

and Disposaly Contrel Aci, 2003,

Bt it enacted by the Legislature of *he State of Punjab in the Fifty-
scventh Year of the Republic of India as follows

1. /1) This Act may be called the Punjab Plastic Carry Bags
(Manufacture, Usage and Disposal) Control (Amendment) Act, 2006.

f2) It shall come into force at once.

- 2. In the Punjab Plastic Carry Bags (Manufacture, Usage and
Disposal} Control Act, 2005, in section 1, m sub-section (2}, for the words
“one hundred and eighty davs”, the words “one year and six months” shall
be substituted.

3. (1) The Punjab Plastic Carry Bags (Manutacture, Usage and
Disposal) Control (Amendment) Ordinance, 2006 (Punjab Ordinance No. 7
of 2006), 1s hereby repealed.

(2) Notwithstanding such repeal. anyvthing done or any action
taken under the principal Act, as amended by the Ordmance referred to in
sub-section {/), shall be deemed to have been dons or taken under the
principal Act, as amended by this Act.
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